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No. b 2”‘0{9.:10.'393/29/34-11(9); In pursualce of subw-clause (1ii)
of clause(44) of Section 2 of the Income~thx Act, 1961(43 of 1961)
ex-postefacto authorisation ﬁfsths‘Centraltsovarnment 43 heraby
conveyad tc Shri S.P,Tirkey being & Gazettkd Officer of Central
Government, to the exercise of the powers Pf a Tax Recovery Officer
under the said Act, =

2. This Hotif{catlon came into force flrom 16,2.8% when
Shri Tirkey took charge of Tax Recovery Officer, '

5 : | " Under Secr ary to t v o India.‘
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